
05 Written Answers PHALGUNA 26, 1904 (SAKAI) Written Answers 106 

'inor requirement of lectricity in the 
Iural ector. 

I truction though lother tongue 

3069. SHRI R. P. DAS: Will the 
ini ter of EDUCATION AND CUL-

TURE be plea d to state: 

() bether there have been any im-
prove ont in regard to extension of faci-
l ities for instructions through the mother 
tungue of the pupils in accordance with 
1he provision of the Constitution of India; 
nd 

(b) if not, which of th States, includ-
ing the Union Ter~'itorje are stilf lagging 

hind? 

THE MINISTER OF STATE IN THE 
MINISTRI S OF EVDCATION AND 
C ULTUR AND SOCIAL WEL ARE 
(SHRTMATI SH I A KAUL) : (a) 
2nd (b). In Jammu & "Kashmir and Aru-
nachal Prade h mother fongue is nOt the 
medium of in truction. The other 21 

ates and 8 V nion Territorie accept 
mother tongue to e a suitable medium 
of instruction at the primary stage and 
-provide for the facility wherever po ible. 

he • of dru from Government Ho ita Is 

S070. KUMART PUSHPA DEVI 
SI GH: 

DR. A. U. AZMI: 

SHRI TARIQ ANWA 

'Will the Mini fer of 
AM LY WELFARE 

tate: 

EALnt A D 
be pleased to 

(a) whether it is a fact that Deltli 
Police have recently arr ted some per-
son who were involved in te ling of 

rug from Government Ho pital nd 
D i pensarie ; 

(b) if 0, detail the'!" of; 
(c) whether it has al 0 come to the 

notice of the Government that a large 
number of per n of differ nr tore of 
Government Ho pital and Di pe arie 
are al 0 involved in it; and 

(d) if sO the action contemplated by 
overnment in thi regard? 

THE DEPUTY 
MINISTRY 0 HE T 
W FARE ( UMARI 
JOSHI): (a) and (b). nly nne ucb 
recent caSe has been reported by Delhi 
Administration according to hich on 
5-1-1983 the police conducted a raid and 
arre ted a fake Pharmaci t and r <::6"\.1 r d 
drug and medicine "'hlch bo e tam 
like CGHS Supply' and CD upply'. 

(c) "nd (d). 0 in tance of jnvolv~-
ment of large number ot mp]oy 0 
Government he pita1 and dispen arie in 
such case ha come to light. 

Pollution by oil en at po 

3071. HRI K. A. SWAMI: Will the 
~ister ~ SHIPP1NG AND 
PORT be pleased t.o tat: 

(a) whether Government are t king 
necessary steps to prevent pollUtion of 
our :waters near ports dUe to emptying 
of oil tan ers etc. 

(b~ the detail of safeguard against 
such pollution by tanker ships and other 
ve 1; and 

(c) the action taken in 1982 against ucb! 
erring yes eJs, giving full details thereof? 

THE MINI TER 0 TATE IN THE 
MINI TRY OF HIPPIN A D 
PORT (SHRJ Z. R. AN ARO: ( ) Y s. 

(b) Provi ions e i tin · hapt r XI 0 
the Merchant hipping Act 1958 and in 

ction 21 of the Indian Port Ac, 1 08 
for prevention of pollution near the port • 
The varion teps being taken by the 
port to comb t th pro Jem f p lJution 
include--

(i) creation of reccpti n faciliti 
di harge of u it t.b hi n 
a.cqui ·tion f cJearun e<lujpment f r tn 
oil already disc.harg d in water. 

(ii) am nd.ment to port r ulation to 
have an effective c ntrol on polluti n 

nd to talee prey ntive ell 
as punitive mea ure . 




